
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE AT CHENNAI 

MEMORANDUM OF APPLICATION 

(Under Sections 14, 15 read with 18(1) of the National Green Tribunal Act, 2010) 

Original Application No. 224 of 2025 

 
 
Society of Liberals Valuing Environment,                                               …Applicant 
 

Vs. 
 

The TNCZMA & Ors                                                                        …Respondents 
 
 
 

S. NO Date Description Pg. No 

1.  24.11.2025 Memo filed by the Applicant  1 

2.  03.10.2025 Annexure A8 – Letter from TNPCB regarding 
inspection of Subject Site.  

2-3 

 
 

//Certified to be true copies of the respective originals// 
Dated this the 24th day of November, 2025, at Chennai 

 
 
 
 
 
 
 
 
 

 
Through 

A.Yogeshwaran 
Counsel for the Applicant 

Ph: 9566254546 
Email: yogeshwaranadv@gmail.com 

  

 



BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE AT CHENNAI 

MEMORANDUM OF APPLICATION 

(Under Sections 14, 15 read with 18(1) of the National Green Tribunal Act, 2010) 

Original Application No. 224 of 2025 

 
 
Society of Liberals Valuing Environment                                                … Applicant 
 

Vs. 

The TNCZMA & Ors                                                                       … Respondents 

 

MEMO FILED BY THE APPLICANT 

It is respectfully submitted as follows: 

1. After the filing of the present OA, a letter dated 03.10.2025 was received from 

the TNPCB stating that the subject area was visited on 30.09.2025 and the TNPCB 

confirmed that the WRD had commenced work illegally without CRZ Clearance. 

The letter further states that work had stopped on the date of inspection. A copy 

of the letter is annexed as Annexure A8.  

Therefore, it is humbly prayed before this Hon’ble Tribunal to take this memo on 

record and thus, render justice. 

 

Dated this the 24th day of November, 2025 at Chennai 

 

  

      Counsel for the Applicant  
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